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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

O.A. No. 199 of 2O21 (Sz)

IN THE MATTER OF:

Sri. Shankar Narayanan Bala Krishnan,
Telangana and Ors ...Applicant(s)

Ve TSU s

State of Telangana
And Ors ... Respondents(s)

REPORT FILED ON BEHALF OF RESPONDENT NO,6

I, D.S. Lokesh Kumar S/o. Sri. Somaraju, aged about 43 years, Occ:

Commlssioner, Greater Hyderabad Municipal Corporation, Greater

Hyderabad Municipal Corporation, R/o. Hyderabad, do hereby solemnly

swear and state on oath as follows:

It is respectfully submitted that, I am working as Commissioner of

Greater Hyderabad Municipal Corporation (GHMC), Hyderabad. As

such, I am well acquainted with the facts of the case. Further, I am

deposing this report in view of the orders dated: 22.11.2021 of the

Hon'ble National Green Tribunal, South zone in OA No. 799 of 2021

basing on the records available with the respondent Corporatlon.

Status of the petition filed in the Hon'ble SuDreme Coutt of
India aopealino aoainst the orders dt: 14.O2.2O2O of the

tlon'ble National Green Tribunal. Princioal Bench in OA No.606

of 2078:

It is respectfully submitted that,

i. A petition was filed in the Hon'ble Supreme Court of India vide

Dairy No. ag43/21Tl with reqards to the extent of Hon'ble

National Green tribunal order dated 74.02.2020 on capping of

old dump at Jawharnagar in O.A No. 606 of 2018 and order

dated: 18.02.2021 in RA No, 02/2021 of OA No. 606/2018.

ii. The case was listed for hearing in Supreme Court before Justice

1,

2.

A.

geswara Rao and Justice s. Ravindra Bhat and the Hon'ble

(.-)
t'../
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Supreme Court has directed the appellant i.e. Greater Hyderabad
Municipat Corporation (GHMC) to file additional amdavit detalling
why Capping of the legacy dump at Jawaharnagar MSW
Treatment & Disposal Facility is the preferred option when
compared to bio_mining.

Greater Hyderabad Municipat Corporation (GHMC) Rled an
Additionat Affidavit vide Doc No. 114584 /2027 on 77,0g.2021
and the same is pending for further hearing.

3. It is respectfully submitted that, fo owing is the status
alternative sites at pyaranagar village, Gummadidala
Sangareddy District:

iv. The Forest Dept. has requested to conduct Recognluon
Rights (RoFR) for diversion of land for approach
therefore a letter was addressed to the District
Sangareddy on 25. Og.2O2OIenclosed as Annexure

of the

Mandal,

i. The Revenue Department has identified 152 acres of suitable
rand at pyaranagar virage and in turn Greater Hyderabad
Municipal Corporation has taken advance possession of the land.ii. Greater Hyderabad Municipal Corporation addressed a request
letter to the principat Chief Conservator of Forest (PCCF), Govt.
of Tetangana on 13.09.2019 for diversion of forest land to the
extent of 0.6228 ha of Na ave y Reserve Forest adjacent to the
above said site for formation of an approach road to the site.iii on 1104.2020, as per existing rures, Greater Hyderabad
Municipat Corporation conducted Differential Global positioning
system (DGps) survey of the required portion of Forest rand and
submitted the required set of documents arong with raw data ofthe survey to principal Chief Conservator of Forest, Governmentof Tetangana on 17.06.2020 vide Lr. No.594IAC(H&S)/
EE(SWM)/2015 [enctosed i

diversion of Forest rand. 
35 Annexure R1r for processing of

of Forest

road and

Collector,

R2I for
conducting the same.

v. The District Co ector, Sangareddy

addressed

(D) vide Lr. No.E3/ 7456/2020
a letter to the Tahsildar,

dt: 01 . 10

r=7
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Gummadidala ( lvl) to conduct crama Sabha to finalize RoFR

claims. lenclosed as Annexure R3]
After conducting Grama Sabhas, RoFR Certiflcate was issued by

the District Collector, Sangareddy on 29.71.2027 [enclosed as

Annexure R4l and the District Forest Oficer, Sangareddy vide

Rc. No457/S6/2020 dt:02.12.2021 [enclosed as Annexure R5]

has submitted the RoFR certificate and other relevant

information to the Chief Conservator of Forest (CCF), Medak

Circle, Govt. of Telangana for taking further necessary action.

The handing over of the approach land in Nallavelly Reserve

Forest to the Greater Hyderabad Municipal Corporation is

expected to be completed by )anuary 2022.

4. It is respectfully submitted that, following is the status of the

alternative site at Khanapur (V), Talakondapally (t'4) Sy.No.256/2 :

i. The Collector, Ranga Reddy District on 12.72.2079 accorded

[.

permission to Tahsildar, Talakondapally Mandal for handing over

the Government land to an extent of Ac. 42- 22 Gts. [enclosed

as Annexure R6l.

The Director, Municipal Administration, Government of

Telangana State has addressed a letter dated: 20.03.2020 to

GHMC, communlcating the request of the local Member of

Legislative Council (MLC) to drop the proposal for establishing

waste processing facility at Khanapur lenclosed as Annexure

R7l.

Hence, GHMC has submitted a report to the Government on

08.05.2020 justlfying the reasons for the requirement of the

site. [enclosed as Annexure R8].

Government of Telangana on 30.06.2020 has directed the

District Collector, Ranga Reddy(D), to resolve the dispute and

hand over advance possession of land [enclosed as Annexure R

el.
Present status is that land is yet to be handed over to GHMC'

5. It is respectfully submitted that, following is the status of the

alternatlve site at Lakdaram(V) Patancheruvu(M) Sy'no 747 (150

con-misstoner,

it.

z0zl
Gre016r Hyderabad lilunicipal Corporalior,
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i. Alienation proposal wi

sangareddy Dist. on 2 
submitted to the Dist' collector of

subm tted *" o-,*"i ?i i::'J[ l]IIIJ;,i."1'i,-IlJ
Administration for alienation.

ii. The Speciat Chief Sr
intimated * at * e propocjaef "JJ 

o|"",":::' . T"i.;?r;il1i"1"jthat the said land was
Ltd. earrier [encrosed 

",:':""t:",1,.: l:,;;. 
t*"r-n" corporation

iii. subsequenuy, cHMc hat
up the issue with the 

s submitted to the Government to take

Managing Director for ,sPeciat 
chigl secretary to Govt' and

Ltd. [encrosed d, onn.rn'unn'na 
Rajiv swagruha corporation

an extent of Ac. 1OO oru.a "ru 
so that an alternate land to

District corector ;";rjilil rll#*"1."1ff:,3,ll:
patancheru(M) 

will be alienateJ to GHMC.rv. present status is that land is yet to be handed over to GHMC.

6. It is respectful,, .rOr,U*:
corporation is orrrih- --..,- 

th-at' Greater Hyderabad Municiparcorporation is putting maximufi 
nyoerabad Municipa

Waste Manaoc_- - 
) efforts to stricfly implement the Sotidwaste Management Rules,2o16 

- -- \v JLr rL(rv rmplement tl
and following actions are taken:

i.Ensuring Door to Door cc
deproying 3,150 numbers 

)llection of Municipal solid waste by

chambers for colection oJf 
swachh Auto Tippers with separate

manner. 1,3s0 more Autos 
"-:::,'- 

dry wastes in segregated

requirement. lre being procured as per the additional

ii.Ensuring Segregation at sou
bins ror stori-ne ;"; ;;;;;tt" 

bv distributine 44 Lakh twin ritter
iii.rnsrailed ,; ,r;;;;;v 

rvaste in sesreeated manner.

every 1oo meters. 'in litter bins in commercial areas for
iv.Established (22) number ofpoints for ou."n*u,,."0-.-o,,;,,:-"t_"1-o: " 

collection a nd rransfer

source as ,". ,; ;";;;;:ron 
and transportation or waste From

transfer .--^':]on 
of (17) numbers of existingtransfer GHMC 
-' \ r / '/ I lumoers of existing

Is using (63) numbers of ReFuse

f.'
'*i, l) ? ^F^ 1n, ".^-.-.,. 

cornPrssroner,

^t. 
grgo, * - _ 

,i.tq

Qu#
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Compactor Vehicle (RCV) with tipcart system which act as mobite
Secondary Collection and Transfer points (SCTP).

v.Existing Tertiary transportation vehicle fleet in the form of open
tippers is being replaced by containerized vehicles. So
far, 60 number of BS-VI norms comptiant Hook_Lift loader
vehicles and 120 number of closed containers are procured and 70
more such containers are being mobilized to replace the open
tippers

vi.GPS tracking and eR code scanning system are insta ed to monitor
and track the waste collection & transportation vehicles.

vii.Ensuring twtce a day sweeping (day & night) in commercial areas.
viii. Encouraging Home composting.

ix.Ensuring separate storage, collection and transportation for
Construction & Demolition (C&D) waste by establishing 2 units of
C&D Recycling plants 500 Tons per Day.

x.Encouraging setting up of decentralized waste processing facilities
by Bulk Garbage Generators.

xi.Collection of user fee from waste generators.
xii.Levying spot fines for persons who litter or fails to compty with the

Rules.

xiii.Resolving the complaints on My GHMC mobite application.
xiv.A Centralized treatment & disposal plant is in operation with 7O0O

Tons per Day capactty duly ensuring disposal of rejects obtained
from waste processing into Scientific Landfills as per f\4SW 2016
rules along with efforts to decentralize the processing facilities.

7. Also, it is respectfully submitted that, a Joint Committee comprising of
the following officials was formed in_view of the orders of the Hon,ble
Nationat Green Tribunat (sz), dated: 08.04.2021 in oA No. 94 of
2OZL(SZ) lenclosed as Annexure Rl2I to ascertain, apart from other
issues, as to wiether the Solid Waste Management Rules 2016 as well
as the directions issued by the principal Bench of Nationat Green
Tribunal, New Dethi in O.A.No.606 of 201g are being imptemented by
the local body:

i. lYs. p. pravinya, IAS, Zonal Commissioner, Khairatabad Zone,
GHMC (Representative of e Commissioner, cHMC)

- 7 DEC 2021

Commissioner,
Gr6algr Hydori bad Mitnicipal CorporaUon

ft:..."'...:.r1
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ii.Shri. M Venkateshwarulu, Additionat Collector, Hyderabad
(Representative of District Collector, Hyderabad)

iii.Shri. D Narender, SEE, TSPCB (Representative from TSPCB)

It is respectfully submitted that, the Hon,bte National Green Tribunal
(SZ) in its orders dated: 2L.06.202I in OA 94 of 2021 (SZ) white
accepting the Joint Committee report [enclosed as Annexure Rl3]
ascertaining that Greater Hyderabad Municipal Corporation is taking all
earnest attempts to implement the Solid Waste Management Rules,
2016, disposed the case.

Further, in reply to para 11, it is respectfully submitted that, the
Concession Agreement [copy of the same is enclosed as Annexure
R14l entered by Greater Hyderabad Municipal Corporation with the
Private operator i.e., M/s. Hyderabad Integrated MSW Ltd. (HiMSW)
(Special purpose vehicte of M/s. Ramky Enviro Engineers Ltd] is for
implementation of it's Integrated Muntcipal Solid Waste Management
project based on Municipal Solid Waste Rules and includes the
following clauses:

Article 12.1.(i) says that "The Concessionaire represents and warrants
to GHMC that- it has complied with all Applicable Laws and has not

been subject to any fines, penalties, injunctive relief or any other civil

or criminal liabilities which in the aggregate have or may have Material

Adverse Effect "

Where as, it is defined in definition of the Agreement that:

"Applicable Laws" - shall mean all Laws, Acts, Ordinances, Rules,

. gulations, Notification & guidelines in force and eFfect, including

MSW Rules, as of the date hereof and which may be promulgated or

brought into force and effect hereinafter in India including judgments,

decrees, injunctions, writs or orders of any court of record, as may be

in force and effect during the period of subsistence of this agreement

and applicable to the Project.

"MSW Rules - means the Municipal Solid Waste (Management and

Handling) Rules, 2000 framed by the Government of India under the

Environment (Protection) Act,1986 (Act 29 of 1986) and includes any

b

9.

Commissiorer
Grsel€r Hyd€rabad fitr0nicipa, CoDo.atior,1 oEC ?-0zr



statutory Amendments/modifications thereto for re-enactments
thereof, for the time being in force."

Hence it is implied that the Concessionaire shall abide by the Solid

Waste Management Rules 2016. Further, the directions of the NGT are

reviewed with the Concessionaire for compliance related to Treatment

and Disposal operations at Jawaharnagar.

Submission & Praver
10. It is respectfully submitted that, the Answering Respondent is

deeply committed to continue improvising collection, handling

transportation, treatment and subsequent disposal of Municipal Solid

Waste and it is humbly submitted that this Hon'ble Tribunal may be

pleased to appreciate the strict measures taken by the Answering

Respondent duly complying the orders and directions issued to it by

the various Government Authorities.

11. This respondent may be permitted to file additional report/

affidavit, if this Hon'ble Tribunal need any extra information regarding

present matter.

Fortheaforementionedfactsandcircumstances,itisthereforeprayed

thatthisHon,bleTribunalmaybepleasedtoclose/DismissoANo.199of
2021 and pass such other order or orders as this Hon'ble Tribunal deems fit

and proper in the circumstances of the case and lnterest of Justice'

Sworn and signed

day of December,
on this the
2021 at Hyderabad

oE er,

Groalgr Hrdorabi d Municipal Corporatioi'

Before me

Attestor

AOVOCATE.A 
NOIARY

"nlsc.*o srts
*' ",nili.liJ, : ill;-llJlfliil,liili".{ ry*I'fl l'H$,,.tt#;llj:i?;ilG^NA

G-r.,.,| in r'rt.,iel neElstQf oll I:'l oF-C 
?n?l
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v
VERIFICATION

i, D.S. Lokesh Kumar S/o. Sri. Soma Raju, aged about 43 years' Occ:

Commissioner, Greater Hyderabad Municipal Corporation, R/o Hyderabad' do

hereby declare that the contents made in the above paragraphs are true and

correct to the best of my knowledge and based on records available with

Respondent Corporation and I believe the same to be true and correct'

Hence verified on this the day of December, 2021

ADVOCATE

F 7 DEC ?O?I
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R.a

GREATER HYDERABAD MUNICIPAL CORPORATION

From To

The Comrnissioner [tl. Chief Conscrvator of For€st & (Head

Grcater Hyderabad Municipal Corp. o[ Forest Forcc), FAC

MCCompler, lrwer Tankbund Road Aranya Bhavan,

Hyderabad 500 063 Hyderabad - 500 0Ol

Lr.No.59{/AC(H66)/EE(SWM)/2015 Dt.77.06.2020

Madam,

Sub : GHMC - sWM - Proposal for laying approach road to the proPGed
Municipal Sotid Waste Managcmcnt (MSW) trcatmcnt and disposal lacility
oI GHMC at Nallaveli (V), Gummadidala (M), Comp. No.3f, Nallaveli RF,

Sangarcdd!, Diskict in favour of SE(SWM) - Submission of (7, scts of
proposal in accordance to F(C)Act and DD for bhc verilication and
authentication of DGPS suwey tlata - Reg.

Ref : PCCF Rc, No.1521/ 2018-FCA2/ D|.29.05.2O2O

Vide refcrcnce cited it was i ormed that For considering any proposal for
diversion of Iorest land undcr Forest Consewation Act, 1980 the user agency has to

prepare the prcposal in complete shape in F(C) Act 1980 for RF area and submit the

hard copies to Nodal officer, in (4 ses each for forest division. Also it was requested to

deposit anount of Rs.3000/- in the shape of demand ,,lraft for the vcrification ond

authentication of DGPS survel' data.

ln this regard (4 sets of requisite Fomr A Part-l as Rulo 5 of Forc*t Conservatlon

Act, l9B0 alongwith the required maps and demahd draft for the v('rification and

authe[[icatior of DGI€ survey data are llereby submittcd tor the diversion of 0.6228

Ha. of lorest land at Nallaveli (V), Gummadidala (M), ComP. No.333, Nalaveli R"F,

Sangareddy Diskict fol layint aPProach road to the ProPosed Mur\iciP l solid waste

Management (MSW) Eeatment and disPosal facility ot CHMC.

Enclosure:

i. (A s€ts Form A PartJ as Rule 6 of F(C)Act, 1 o

ii. 1 No- of Dcrnand Draft 9J,
L Commissiolrer

cHll.,c Lil"

A**.*uo u
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Ar,nle v,-lo-p. L5

GREATER HYDERABAD MU ICIPAL CORPORATION

ToFrom
The Commissloner,
Greater Hyderabad Munlcipal Corporation,
CC Complex, LowerTa nkbund road,
tlyderabad 500063.

The District Collector, Sangareddy,
Integrated Collectorate Complex,
Sangareddy - 502001

Lr.No. 594/AC(H&S)/EE(S]WM)/2015 Date: 25 .08.2020

Sir,

sub : 6gy6 - SiwM - GovL land at ryardnagar near Nallavalll village,
Gummadldala Mandal handed o\€r b GHMC - Land alienadon from Fo&
&pt for laylng of approach road to the sltE - Requ€sH b conduct Grama
sabha br ROfR dalms - Reg

Ref : 1) Lr. No 8/1055/2014 dated:2o.12,17 from Tahs dar, Gummadldata (M)
submttted to the Collector, Sangareddy.
2) T/o Lr. No. 594/AqH&s)/EE(5wM)/2015 DaE: 28.04.2020

It ls to inform that the Crovemment land measuring 1S2,OO acres was handed b
GHMC on 31.10.2015 after pmper panchanama by the Tahsildar, Jinnaram (Now
Gummadidala t\,landat). t{ow, GHMC ts ptanning b esbblsh U|e Soli, WasE Treatsnent ard
disposal fddllty at the above land and also tt is to infom that the Honue Mhtster ior MA &
UD lnstnrcEd b start the same by 2d Ocbbe/ 2020. Further, GHMC is pursuing with the
Princjpal Conse^ator of foresis, Forcst Dept., Telangana for handlng over of rcqulred
forest land of 0.6228 Ha ln Sangareddy divtston for formation of approach road between
Narsapur Road (SH6) !o the satd slte, which ls under process wlth Forest Department.

In thls regard, )rou are requested to conduct Grama Sabha to finalize the ROFR

claims, lf arry, for the dlverslon of Forest Land to the extent needed for laying of approaci
road at the eadl6 so as b enable GHMC b start tle sotid waste processing facility at the
abo/e sald GovL land at hraranagar v tage, Gummadidata (M), Sangareddy (D).

Encl: as above

Yours faithfully,

D<tr
Commissionir, GHtIC

I ?t-
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File No.SWM/0013/2020/AE-3(SWM)HO

hoD
The Cooaicsbrcr
GHMC
MC Cornplcr, Loter Tantbund Road
Hydcrabql 500 063

Lr.No.594lAClll&S)/EE(SWM y2O I 5

To
Thc hl- Chict Cor$ervaror of F('rest.
Fcrest Depannlent.
Govt. ofTelanE na

Arnnya Rh6van. Hy(brabad 500 fi.,,f

l)an, ac lLl 2070

ll r'l)f RA

Srr

Sub : GIIMC - SWM - Availabiliry of altem0ie silc at Py rdnagar - Propossl
for llieorlion of forert land fur approtch ,o,rd Req - Reg,

Rct : 1. T/o. Lr.No.59.l'lAC{H&Sy'EE(S}'My2O15, Dr. l3-09.2019
2. T/o. Ld'loJ94/EE(SwMyAC(H&SyaHMg 2018- l9

rr.23.08.20rr
3. Hor'ble NGT order on O.A No.7E0/20t 7, dt.t7-lz-7017
a Talsildar JinDxram MBndBl Lr.No, I055/2014, Dr. 28.10.21)15

Kind an€nton is invited rc rhc rDlinrEc I'citcd whcrein il was tequested to

hsDdovc. drc forEsl land lequitld for the p'rrp6e of forrDation of rpprort toed

to the Govemrlent lrnd at Pyaranagxr {nc!a Nallllelly villag€) which is undcr

procession rvilh GHMC at Pyarrmgrr. ln this conflcclion, GIIMC hns

conducEd the DCPS rffvs) of reqLrirad lbr$t lind ind found thirl [D crleDt of
about Ac.l- 22 Cts {510m x | 2 20m) of lorest lard is rcquircd.

lleDce, it is EquEsted l,o hndly consider dbnatinB the lorBst land lo lhe

Superinlending Eotsiflcer (SWM), CHMC to rn cxenl of:lboxt Ac,l- 22 Gls

(510ln x 12.20m) located al Nelhvelly villagr, Gummdidrl'. Mandxl. San83

Rcddy (Disl.) roquired for lhe puqDsc of llying i'pprurch road belwcen

Na$apu. Road(SH6) lo rhc 152 Ac Covemment l&fld iI which CIIMC will

cshblish $e Municiprl Wasle Processiflg ind Disposal frcility. Th€ DGPS

survcy map is he.c wilh Gnclodcd bolh i[ lofi and hard coPy for refcrcnco and

Rocessary aclio[ to hard over &t land lo CHMC,

En.l: As sbove

i-
I

I
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File No.SwMiOol 3I2o2o/AE'qswM)Ho

cor\rMlssloNI.:R
GHMC

Signatu



An"Exu1g L3
Qt\.ERNf, IEIIT oF TELANoANA

or.rrtclr ()F THE DISTR,", 
"ot.t.nCri*lf^ncARiEDDyIr NN Rir/ l.lso/:O:0

l+

s\rhi (lott. [nr(l _ (lHllC
i.1 rrr,*u;, 

-- 
lllrtt^,.t*t8orcddv 

Dislrict & Division -
1l r Forest (lep[rtrnclr for - Land
- $nd.cr crn,.'o sabha thc site

Ntf, Th. Cornrnissiorrtr.

ls\\'rl)/lols. o**,.rlXli;o."'oembnd' 
Lr Nose4/Ac(H&sl/EE

GELA

I in\it.l.our a(cntion to the flf.rcnc. citcd, *rrough Nhich thc CoEmissioncr,(illllC. I (\drntb[(l ltrfornr.d rhnt
sir,*..r .,r ry.rr,r*r*nr'irh*. o, ""H"il:H::iTi" IJ:IT"if ffiT:.tl.l0.:0lS utr(lcr proper p.ulchrinamn bJ the Tah3ildar, Jinn8ran (Now
Guru'.adi(hrrn ltrndr l. Ar prrscnr GHltc is pranning to e'tabrish the sorid wastcT.rrnre.r ..nd (lispo$rl focitiry ..t rh. obo* rond ond rrqucstcd ro cuduct thc Grarra
Srbh.r to firurlire the ROFR cldms. if nrtr.

lrt ticN of rlre llbo\'e )'ou orE rcqucsred to conduct the Grona sabha to firElizc
thc ROtfR cllrirrrs if IrnI lrrrd Eporr cotnplinllct.

l hr t\hsilil,\r.
\)\ru\ll\,\li.l,lln \l,tn{l,tl,

Srr,

Dare:01. lO.2O2O.

Yours failhfuUy
Encl: (.{s [bo\.el U--u-

for, Collccror, SrngaEddy

Copy ro RDO, $rngotcddy for inlormotion end ncctssorv action-

Scanned with Camscanner
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/] vnrg "e"'- P+
FORM-I

(for linear Projects)

GOVERNMENT OF TELANGANA
OFFICE OF THE DISTRICT COLLECTOR,SANGAREDDY

D^tcdl
Rc.No' 457lS6/2017

Encl: As above

TO WHOM SO EVER IT MAY CONCERN

ln complisnce of the Ministry of Environment snd For6ts (MoEF)' Govcmmenl of

lndir's Lcttq No.l l -9l9'-t"1rq oot* 
'" 

i''*t zooc *l'eItin rt'" NaorF issued guidelin6 on

.uUmioion of 
"ulO-cts 

for h8ving inilial'd ad cornPletcd lhe

u-ndo *a a**ut' 
'nb€s 

ald Otha Traditionsl Folrst Dwellcrs

;:;:;;;;* * 
""rt) 

on thc for6t ra'd proPoscd to b' divat

in* r.rri. ,""* *,.d f F.bruarv 2ol3 .,hercin M,',11iI., 
. o" o,v(ned in ravour of

lincor projccts, it is certifiGd thsl o'622tol 
t yint lpproach road ftom 

_R 
o 

,"-:t' 
t *"

t"- t*"*coi J oisPossl facility local€d 8t Pvaranagsr

c tttrowh Ndlsfly Rr'

ll b fuih'r c'rtin€d 3h't:

(a) Thc cotnPlcre proc€ss for identificstion 0od sordcment of rights under the FRA has

crrricd out for lhc rntirE 0'6228 lIr of for6t arca propos€d diversion_ A copy of

rccords of all @nsulEtions and mcctings of fie Forest Rights Committee'

Grnmasabat Rcsolutions' Sub-DivisioBl t'vel Corunin€r ard the District Level

comminec ,Ie cncl scd'

(b) Thc divssion of forost l8fld for facilitios man?gcd by the Covcmmenl as rcquited

undc, scction 3 (2) oflhe FRA hav€ been complcled d the Grams Sabos have given

thelr consettt to it-

(c) The Proposel does ot involve recognized rights of Primitive Tribal Groups ad Pre-

Agicultuml comm ities,
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COVERNMENT OF TELANGANA
FOREST DtsPARTMENl'

Fn\m
Sri \'.\'cnhtcs$.a. Rro.Dl,C.l'..
Diskicl Forq\t Olliccr.
S:nUlrtald\

'lit
'lho ('hicl ('onrcrvolor of Forcats.
Mqlok Circlc,
Mcdrk.

Rc, N o,.tS7/56/2020 . l)src(t r0r. I 2.202 I .

Sir.

Suh:- SUb:.TSFD- FCA. lgEO - OHMC - SWM - propo3ot for divc,sion of0.62ZE Hr
o1'FoEsr lmd for Lryhrg rppro.ch ro.d ro th. propot.d Mulltclprl Solld
Nrllc (MSW) trc.tmert .nd dlrpot.l f.clllty oiGifUC 

"t 
N.llrv.Uy (V)

fil!Il{] RF. S.n8.rcddy Dbtrlci h fivoo; of Sup..ht€ndetrr ErBlDc€r
(Sw[o, CHMC, Hyd.r.brd - RoFR ccrlificatc Submined - Regarding.

Rcf: - l.PCCF, (HoFF). TS, Hyd Rc. No tj22tl20t8/-FCA-2, Ddlcd. t0.07.2020
:. Comrnission6,cHMC.Hyd.Lr.No.59,VAC4H&SyE gSWN,t/20 I 5,

Dr.t7 06.2020.
3.Gnrn Panch!)'arh, Nall.vally, Cummadidala Mandst, Datcd ll.Ot 20?t
{.PCCF.. (HoFF), T.S.. Hyd. Rc No.l522 t/2Ot t-FCA l, D8red. 06.O?.202 t
5.This Officc Rc.No.457/S62020, Darcd. 0J.08.202 r
6.RDO. Sangartddy Lr.No.C l/t 460212 02l, Darcd. IO. t l.2O2t
T.District Colt6tor. Sanga&ddy Rc.No.457156/2017, Datcd. 29. t l.2O? I

ln compliancc lo thc subj€cr .nd .lfcrcncc ?'h citcd, I am submirring herewirh the

follo*in8 information for divqsion of0.6228 Ht of Fo.6t lard for LryLug spprorch ro.d ro

Itc propo!.d Murlclprt SoUd Wr.t. (MSW) trGrtm.rt .nd dt polrl ficility of GHMC rt
Nrl.vdly (V) Nrtlty.lly RF, S.nlrr.ddy Dlltrlct h frvour of SuD.rhteDdent Engirccr
(SWlrO, GHMC, Hydcr.b.d dctails ss b€low. (Originrl+ 5 scls)

I CorL tution ofDistrict [rv.lCommittcc undc. RoFR Acl,2006 nomination ofmemhcrs

I Minutes ofmcrting ofthc District Lcvcl Commitrc! undq RoFR Act, 2fi)6
LRoFR Cenificale issued by lhe Dislrict Collcctor, Sangareddy in FORM _l

This is submifled for t'avour ofkind intbrmotion tnd fuflher necessiry 0cliur.

Enclr A/a Yours faithfully
su.

District Forc$ Omce.,
S6ngonddy.

lh.c.b.o,l

)-a./....{-t (
'StpgaiNendenF'
\./

/
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It(. Nr,.457/S(r/2{,17. l)ntcd. .l 1.2021

SlhInltcrlSll.

Suh : .l'Sl:D - Coltstitutiut ot Di$trict l.cvcl (.onnnillc! undcr RoFR Act.2(106 _
Nonrirurionofrncnhcrs Submittqj Rcgsrding.

Rcf:- RDO. Sorgucddy t_r.No.C t/ t4602/20212. Darqt. t0 | I 202t.

k is subrhined $al. vide rcfcrrncc citcd thc Dislrict panchr)alh Oflicer has nominat€d

(-11 n&n6 ofSsrpanches lo clnstituta thc Dislrict taval Commitier undd RoFR Act. 2006

ln $is rcgard &s pcr Rulc.? of RoFR Act, 2006 the Disrrict Levcl Commi(ce is

!'onsriturad comprisint of lhc following mcrnbcls.

Dbrict t v.l Commitrcc utrd.r RoFR Act 2006

I Additional Collcctor (Local 8odi6), Sant r.ddy

Dlstrict Ford Omc€r, Srngar.ddy

Thrcc Mcrnbcrs ofth. District Panchayath i.e ,

T'ro Schcduld Tribcs prcfcrably Foresr

Dvcllc6 srd on€ womcn

- Chairpcrson

- Mcmb6

- I).V.Sdnivas Rcddy, Sarpanch
Ch€ckfioddur (V) of
Hathnoors (M)

2). P.M.hatha Sarpanch
Vccraruagudcm (V) of
Cumrnadidala (M)

3) J.Mamatha, Sarpanch
Bommucddygudem (V) ol'

'Pulksl(M).

- Member

SEnssreddy hss nomin rcd (l) Tribul

for proceeding fudhcr in the matter.

'tYLn'-
--..-._-

Additionol Collector,
(Locll Bodies). Sangar€ddy

l

4 District Tribal Welfare Oflicct

Sine rhe Dr6trict PEnchayslh Officer,

S.Dsnch6, thc above commitlce m8y bc fiulizcd

o;o,i",[fu-n""..
Sangareddy.

Submitlcd l'or ordcrs.

,

/
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/
Mhulcs of thc lltc(.llnE of ttlr t)l{trlct Lcv(t (.ontmlttcc u[der llot.R Act. 2006!rtucr_lhc ChllfllrNtrhlp of A(ldltlottrl ('ollc(tor.(t,o(nl Bodlcr) Sangrreddy( onnlutlcc nr(clhtl hclrl on 24.t l.20ll rl I1,00 AM tn tt( l( (.Mcctlng hflfl fl(

SllngIrcddy

'l hr follo\hr (rmlrrr ird Uult,clx nrc[r.tcnt

l. sri. Rqimhislrnh. lA s.
-1, sn V vcn\nrcrhNnr Rr,,
I s Pimrui

.l Sri v.Srinilli R.ddy

Atldl (i,llcek, (l r,ttrlAodi$r, Sensa'cddy

Dhrllr l:Mcir ()mccr, Sin$ftddy

Dkrdcr'lribll Wclrll! Offi c!r. Srnra,cddy

ftrp0nch. CP Chcckm!.tdur otlllnhmor! (v)

Srmsnoh. GP Vel!nh!tud.B of Cummldidala(I'1,

Sr+mch. CP BommaEddygudcE of P'rlktl (M)

Th. Addnio&l Collccror,(Locrl Bodica), Slngar.ldyhs n)(cd lhc date forconducrins dc

DisEicr Le!.| Conmrrt.. Mc.rirg.nd discusscd with thc commiucc nmbds on DireBon oi

0.61:E H! of Forc$ Idd in SlngarEddy DhEicl m falou. ofComnissioner. GHMC. tlydcrabad

,br Lryin8 approach rcsd &om R & B Rord to th. Foposcd Municip.l Solid Wat. (:vlswr

rMnhcnr ond dhposrl faciliry locar.d .r Py0lanaglr (V) ofGunmtdidal. (M) of GHMC through

N.llllally RF in Smtucddy on 24 I I 2021.

Accordingly, lh. Drtriq L4el Comnin@ MeiinS unda the ChaimaI shiP ofAddnion l
Colteror,(L@&l Bodid), Sugarcddy alorg eith mdb.r\ hsv. Pss.d resolutrcn shting 6ar

drcr d no,ad,r!ogni?.d mdoRoFR Act,2006 f..lting in th. propos.d Divcrsion ofo 5128 Ha

of For6r l&d i. SmSar.ddy Dilrict in fav@r of CmDisioEr, CHMC, Hydeabad tor

bying lpprolch rcld from R & B Ro6d ro lhc propG.d Msicip.l solid wast (Msw) lre.rDmr

and dEposal faciliry lo6r.d sr Pyrnnasu (v) of Gumodidlla (M) of GHMC l}Eush N.rhally

Rf in S&gEcddy. od thct! ac no .ncrcachhdts by (h. kibnl P.oPle in lhe PrcPos.d For.st

lard lo b. divcn d and tuahq rcsolvcd UDt lherc arc no Pdding RoFR chih ro b. snl.d !nd.r

ln hic r%ard. r.soluion has hc€n passcd by thc Commirre memb€N thal th.R N No

Objccrior rcglrding lie divenion of Forcsl lrnd hcasurins to an crlcnl o[ 0 6::8 Hs ol F\'F\

land in sesanddy Disrrict in flvoqr of Comissioncr, GHMC' HldeEbad for Llvins rpPrurh

rold liom R & B Rosd to rhc Proposcd Municipal solid Waslt (MSw) rr .m. snd dispos3l

fucihry loclrtd ar Pylrrnlgar (v) of Curnudidalo (M) ol CIIMC rhrcu8h Nauu\au\ RL- in

@r*]=
Addl. Collsror.

(Locll Bodies), Sonsar.ddy

6,f,,5
I c.: - a. aaj5.'t-

^rr^Diilnct IrDruil/{flir. onicer,
$n!!rcddr'

o,u[fi,.o-n*.,
Srn8sledly.

z-\ff#+- l.T"'1"
.E-tu*-,aP <^',*'L.4P
ct..L.c^Lt*u lr'-in.frs".Jrd

,'l
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A*Ue r*lne L6

.^Ctr,DINGS OF TIIE COLLECTOR (FAC'' RANOA REDDY DTSTRICT
PRESEITI DR, S. HAlUgH, I.A.S.,

ffi"? - tl,l,fl *8',,1"Hffi it151i"# I #i:$"1fi::

L+

sub:

Rcl -

#"%iisT:f#::',H::itu:l;ir*r';l"t'':'-,.";

-. 63flll;1lflt"fl;1i1,1* t Lr'No.E2/2762/2ot4 ' dti23'os'Ls &

15.09,2015. go,ty1l aHMC/2O17'
5. commissioncr. GHMC D o'Lr'No 43/

3 / 152 L / 20 rB '.dtt2a 
06 2O1A

ioiic-tt tzote'

/eC(Hss)/er(sWt"i/

rcr, GHMC has inforned

. H6nblc Chicf Minister'

,2014 with rcgard

wcrc joindY insPccted

fied fo! dump Yards.

of GHMC for

solid wastc

posscasion

thc concemcd

to acquire

Futh.r tllc
uP of

D*o*L2..12'2O19

Effi tZb"i,, iiz'. 
''''^0 "'

posscssion of thcse londs l-s

rEquG!tcd

very

Scanned by CamScanner,'



th! Zonal Commissioncrs/Dv Commllsioner! to occ thdt thc

teken ovcr by the OHMC wrthout any delay'

3Vidcr€f.rcnc'2'dcit'd't}leCovcrnmcnt'Rcv'nucDePartrnenthassfl_l
a coPy ot D.O Lcttcr ot Comm;ssioncr' GHMC for takng ncccssary-action

"" 
p.. -f"" "ra 

g,iaaincs issued in G o Ms No 57l ' dL:l4 09 2oL9'

4 Thmugh lic rcfcrencc 3'i citcd, t}te Dy'Commissioncr' Circle_6 has filcd

r.quiBition for ah€nation ot land to sn extent o[ Ac'43-22 BB tn

sy,No,256 ot lGanapur Villogc, TalakondEPally Ma'dsl in favout of

GHMC tor Municipal Solid Wrste.

5. Vidc r€fercncc 4dr citcd, th€ erctwhilc Collccror, Mahabubnagar has

instructcd thc Ta}lsildar, Talakondapally Mandal to submi! qlicnation

proposals for the extcnL as mcnlioncd.

6. The cohhissioner, GHMc vidc rcfcrcncc 56 cited, hEs informcd that' the

sitcs Bcr! idcntifled and insFctcd iointly bv thc CHMC & Rcvenuc

Ofiicisls and found suitablc for dumpinS yards and r.qucated to hard

ovcr thc advoncc posscssion lands to the conccrncd Zonal

Conunissioacls/Dy.Commis!ioncrs.

7. vidc rcfcrcncc 66 citcd, lhe RDo, Kandukur and Tahsildat,

Talakondapally havc b.en dircctcd to submit proposals for alienation of

subjcct land in tErms oI C.O.Ms.No.s7l, dt:14.09.2Or2 along with

inspcction of report, relevait documcnts with specific rcmarks

/rccommcndations for Laking furticr ncc€ssary action in thc mattcr.

8. Throu8h thc rEf.rcncc 7d citcd, tlc Cornmissioncr, GHMC has f.d
rcquisition in t}lc formats in Epp.ndix-)O(Ix, conditions, agcnda and
annomrc.XllChcck liBt as prcscrib.d in c-O.Ms.No.57l, dt:t4.09.2012
for alcnation of subjccL lsnd and requcsted to cxpcdite the prcccss of
slicnation of subj€ct IEnd.

9. Fruthcr, thc Chicl Secrctsry to Govemmcnt, Tclalgana Statc hes
conwncd a Eccting oar 31.12.2012 on the subjcct mafter for Bciting up
of 86ientific Trcqbnent & Disposal ofMunicipal Solid Wasre.

10. vidc rEfcrcnccs 9tt & lorh citcd, iie Tahsilda., Talalondapaly Mandal &
RDO, IGrdukur Dirision havc aubEitt d tand elienation propogEls io 6-n

. cxt Dt ot ,trr.,a2-22 gts itr Sy.No.25S/2 of Khanapu, villagc,
Tqla-kondaFally Mondal in favour of cHMc for s.rLing up of scicntitic
Iandlill site for disposal ofMunicipal solid wast€,

Scanned by CamScanner
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-B-U U l)lvlStoti tJl fl 'e

vr.t4n6: En6^Pq,i.-
6 arJtn Lr trt{, b&D',

,t$ I Ronq^r'o"

-++
"i

,1+.

,rt Ja.Ac t '-aL'{rr
e,.'6- r- ".-61 '7-ra

l,Attostrro-

I

15. The Com.sdssioncr, GHMC vidc rcfcrcnce I3Lh cited has informcd thal, Js

pcr thc discussion of Sp€cial Commissioncr (Saniiation), GHMC wtth

Distnct Collector, Ran8a Reddy Di8trict on 23.11.2019, rhc qdvancc

possession oI land availablc in Sy.Nos.256 ot Khanapur Villagc,

Te&londapaly Mandal, pcnding regular atienation is bcing rcquestcd.
The Coa-oissioner, GHMC has r.qucsted to give advancc posscssion of

in vjew of thc abovc, permission is hercby accorded to the
; Tala.kondapally Mandal for harding ovcr advancc posscsoion

rnt un,cncurnbcrcd covcmment land to an cxtcnt of Ac,42.22 gls
56/2 situst d at l(harapur villagc, Talakonciapalty Mandot 0s
thc Sub.division skctch duly Ehowing thc boundarlcs to thc

/Dy.Comnisrioncr, Clrclc-6 for sct ng up ot
sitc for di3posal of municipal solid wastc undcr covcr oa

I linalizatlon of a.[cnation proposols, subjcct to th.

t. larxd, pending rcgular alicnation in favour of GHMC on priority basis for

.. thc pLrpose oI cstablishing scicntilic trcahncnl and disposol facility.

o
Li

rt

'/)
//l\

Scanned bv CamScamer
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lt.
iti,

Thc coDccr'[e(l ZoDnt ConunlBilot,cr, OHMC Bltnll conitruct thc txrundory
\vnll/fcrcin8 nruun(t thc propoicd Intcgratcd Sclcntlfio Compoat pdrk,
Nhiclr nho hnn ro bc covcrc<l from dlc top to prclcnt B(cnch lr.,r.. dolng,
outlldc wtrhtn {g) rnonrho,
Proccising ond dlsposal of Barlragc should bc donc rcgularly,
The GHMC Bhall obtaln Noc from thc pollutlon Control Board and all

. otatutorycleorenccs.
lv The oHMc lhall Lokc nccc6!,{ry mcaourcd [o prcvcnt pollution problcme

l:^: l*o fill qp.E116n5 and lalcry provtsiono tnctuding hcatth
.. 

tnapcctions sholt bc pcriodlcally madc.v lntcnsivc forc6try shsll bc taken up to crcatc buffcr zonc bclotc 6tartingscicntilic cornpost perk ocuvity, Thc u6c or cloEcd land ,ill !itc6 i.PtcfcrRblc. Plantation to bc tnadc in sutficleht donsity to minirnjzc soil
. crosion.

t bc cncroached & no garbagc/clmpost
0,

purposc for which it was allottcd,
vc asaurEncc to lhe cappinB of Sarbsgc
thcsc filcd up sitc!.
r of lands ctshrincd in BSO-24 ohoutd

x, Thc conccmcd Zonel Coltrrni!
sh6lr cnsurc compliancc 

", lllLl-*1ry'.1--'5Bioncr, 
circle-6, cHMc

protcction and mainrcr"r"" 
"i:l -::t1o"ns 

and also to cnsurc thc
xi. rhc GHM. ehall;;;;;"j """*'fic composL park.

xii rhe GHM. sh", *" 
","r" " 

Xi',ljit J:il::*""1T:.*.
_ concctYirecr.

I / F,B,O I I ttanga Reddy Disirict,

sr*rn*na.# 
sectlon-Collcclorate, Rft il"ffii:

To
The Tqhsildar,

fl::;:+i:Li'i.$,1f, ?i,:iii:,I;..1"3;tT:*,::,,:"sianceandocnd
ii;_{,!ff rT"J:;::)#:Hiil:I*::y!:\il#l,H:,;:B;ff
l3;#.i:* -**1,""'Jiffi ffi il }iaij*':1}t[d,: l"[]'"'".1'.',ifrffi ;ffi 7;:?.fl ,i:r:.1iii:Trlri:*,:[{i:!l""gH,l*m::i:l:thc protection/ -"int.nun".lii"ii',irPtv wrth thc qbovr

(j6nv r^ rl,- [tc compogt park,

;.TJ" 
jiff [?,",ffitg jj"#,s:#:;i;G"if .ion*au.na

::",1::;J,:'l :3: :^.1.1; 
;F'"':ilri,:: H,TX"i,a:;Ld;rJf a,icns,i.n

Hyderabad.

3:g :",,bfli:,:^1,:".re spr,cs & ccLA,copy to rhc stoct nteTel-arJ

Scanncd bl CanrScarrner
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j\
r{t

lssio0ra,

LettEr Ro(.No.t.l6la97.2Ol9-H

Sir,

Sub: p5 ArA oeparunent . (ands Rnngd

O1*iss'o,-X ;;a;;r;'diJl:Uli:":#?i!,:i'ffSffi;ilf,;,1;;(f;)taoa)l .1:'f,,"lm:H_1.1,,1,T,:f:T*y.gt,T;l*
fef''*^*to f ".u'' *"1

RAddv. Ho^ blc A1LC . IrahdboobMedr Drsrrict hlr i fo.[x'd rrta\the-Disri(g c(
Rnngireddy t de Pro(Bs No.LC2/62m20!6. 0Lt2.12.2019 h.r al{otted ttte lnnd tdan

i4 
-" 

f. ,",, Lr.Ro..No rl/cDr'
\rl, .\7" Naraydoa Red.ly. son'blu
\h.. .!+../

I inYite your attmtlon to tll< rel

of Ac 42.22 Bts situnted in Su^Ey r,lo: a56 of Xtlan{r'f Jylll!!€,
,olour of GHATC and (li(€(te.l the

sralcd tlut h.ling (ornc lci lsiv, nboul
(o\€.ed v,lth G.m Pdftha9au)i dnd

File No'cDMA-H2TELPLJoTH/r zlr2org+r2 sEcaoMA

GovERN!4ENT oF TELANGANA
l'I't',NlclPAI ADr,{;sTMnoN oEpaRTI{ENT

r( . (andr RdnedD6M(^{ fot tettrng up <ierufi( l;ndt'tl site for dispos.l of inpl. sdlid
)er t re
Reildy.

3l

n'e€Dn9

Scanned by CamScanner
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gv

,*furi#.;fuil,m*,r
l;",.JlXff,Xi,lX,if,}1"::I1'iJXtT[lTXrol reteren<e c'ited drons !.,,,h *i

Encr:nsabove o*rrorrl",ffllill,,i',^,
. D,necron oi ,,rii oo*i_^ 

.^-

Scanned by CamScamer

Copy io Sri Nasrreddy Naraysna Reddy. Hoo'ble ntc., fuhiboohni
741/F/2/1o, venkatadri N.Bqr, AroDnlhad, iulttRt, wdcnb.d.

,
i.-
t

Copy to Dlit.ict Coltecror, RansareddyJo info.mabbn ahd ne<es$r.y ac
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ilLC.llihrb6obh.0ir Ol.r.

SEC.CDMA

Sridevi IAs,
- DiicCtor of Municlpul Arlministrrition,

Covornnrcnt of 'fclan gono

Rtsprcled Mtdo ,

\\fu'

Scanned bY CamScanner

NARAYANA REDDY

d,

llcf:



JY

d

Thanking you

propbsal as it will aftbcl the healft ofpeople tiving wirJrln tlrejr
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The Commissioner, GHMC /rl . ,fhe"nd4gipF S"cretary tocovt'

l,r.No. 59alAC(HSS)/EE(SWM)/GHMC/2014 (1)

5lI,

Dated: $ .05 2020

Sub : GHMC - SWM - t.nds Ranga Reddy

due to oPemtion of Plant - Re8'

Ref : 1. Ir.No. tc2l62mlmr9'DL7L7zm79
2. Lr. ROC NO. 16349/-2f19-llD"wA @'mN

It is submitted fhat , vide re'efttrce ld cid the District Collector' Ranga Reddy Distric-t

iGsued proceeding to handovq the Govt' la':d located at Sy No 256/2' Khar,apv Yilage'

Talakondapally Mandal, Ranga Reddy DisEicr to GHMC by the concemed Reveriue officials for

the putpce of establish.ment of Prcessing and disPo6al site lor the municiPal solicl waste in

compliance with Solid Waste Management Rules' 2016 In view of Ole obie'tions from the t!(al

people the site wa6 not yet handed over by the Corcemed Revenue officia'ls'

Meanwhile,viderejerell.eFcited,theDr€ctorofMunicipolAdminisFatioLTelangana,

inJormed that Sri Kasiieddy Nar-ayana Reddy' Horfble MLC Mahboobnagar DisEict' on behall

of people of Khanapur villate, requested to reconsider the proposal for alloErent of land in

IavourofGHMCandcancelalePrcceedingofDistrictcolector,RangaReddyforthe6ame.It

was informed that the sarparrch of Gralr Panchayat of KhalraPur, Jangareddypani' chullapur'

Talakondapally and GarviPaly convmed an emergency dreeting to discrss the issue and

rerclved to 6toP the PtoPos€d dumPing yard by GHMC in above site as they believe that

operation of dumPing yard wi'll polute the mvirorurr€nt of Khanapur and surrounding (32)

village6 that are falling within 15 km radius of KhanaPur Viltage'

\
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In this regaid, it is submitted *lat, the GHMC will establish Integrated MuniciPal Solid

Waste (IMSW) Plant for t}le sciErtilic Processing and disPosal of the municiPal solid waste

uhlike prejudice of the peoPle on establishing dumping yard where solid waste is dumPed

openly without any keatment as Pelceived from the rePresentaEon of Horfble MLC'

ln this regard, it is subEtitted ttEt, the entite MSW of GHMC is being sent to t}te

tntegnted MuniciPal Solid Waste Management Project, lawahamagar and the current available

balance land at the Proiect site for landfill will not be sufficient for futu'e requtement Further

GHMC have the obliSation to handover additional site to M/s HIMSW' the Concessicrraire of

the ProjecL Under such circumstances, the Poss€rsion of altem'te l6nd6ll6ite is €asential lor the

sustainable fianageEEnt of the MSW generated in GHMC in the coming years'

Intlusconnection,itsubmittedthatGHMCwillutilizetheabovesaidlandatKhanaPur

fo! e6tablishment o{ Eeaknent & disposal of MuniciPal solid waste duly taking all PIoPeI

rneasures without any adveEe impact on env onment befole EansPortation of waste to the site'

not limiting the followingr

i. TransPoltation of Waste in dGed container vehicles/ comPactors'

. ii. Establislment of an holistic system for treatment & disPosa'l of waste including

compoGt yard, RDF Plant and Waste to Enerry Plant as feasible'

Establishing scienEJic landfill as per SWM Ru.les 2016.

Providing Stordr Water DrainaBe system to Plevent ttagnation of water'

Providing leachate treahrent systed and landfil 8as dunagedtent 6ysteEL

Setting up a bulfer zone around the site by develoPing g'€en cutain as Pet

nofins-

Herrce, it is kindty requested to give n€cessary dir€'tiotB to tIrc Distdct Collector' Ranga

Reddy district to tale aPProPdate action so that the Govt land (Ac 4222 Gts ) at Sy No' 56/2'

Khanapur Vilagc, TalakondaPaly Mardal, Ranga Reddy Dist ict will be handed oveJ by the

concemed Revenue dePartment for physical Possession with GHMC Ior the purpose of

establishing municipal solid waste Processing and disPosal Ptant in otder to reduce Are butden

on the lone municipal solid waste ueaErmt & disPosal facility ettablished at JawalEna8ar'

)

/r

iii.

iv.

Copy to the Directo! & Municipal Adminisbation for kind informatiorL

.i
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GOVERNT.IENT OF TELANGANA
REVENUE (ASS]{,II) DEPARTME T

Memo No.1o226 /Assn.II(2)/2020-1 Dated.30.o6.2020.

sub:- Lands - Ranga Reddy Dist.lct - Govt land to an extent of Ac 42-22

gts sltuated ln sv.No.255/2
Proposal for setting uP of scie

Solid Waste to the GHMC for
Per the SWM Rules, 2015 -
Collector, R.R. Dist., for han
the Zonal Commlssioner / DY

;f Srl Kaslreddy Narayana ieddy, Hontle MLc, Mahaboobnagar Dist'

fo. iancellatloo of allotment of iand - Steps shall be taken to avoid

p-off,ltion Jre to op"ratlon of Plant - Instructlons sought - Issued'

Ref:- l.Procdgs., No.LC2l6200/2016, dt:12 12 2019 of the Collector' Ranga

Reddv Dlst' 
er' GHMC, Hvd , Lr'No'594/AC(H&S)

otrOe.OS.iOZO addressed to the Prl'

received through the MA&UD (Plg l) Dept '
r(2)12020

@@@@@@

2. This may be treated as "most urgent"'

SOMESH KUMAR

cxrrr sec-n-iiliv ro GovERNMENT

Ii" aou".,or, Ranga Reddy Distrlct'(w'e )'

55L--
sEcnd* oFFrcER
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itra Ramchandran, r.n.s
Secretary to Government

and anaging Director

A- bfrLO+) s"b' TRscL-Lands-Medak District-Patan.heruvu Mandal-Lakdara,. village'\'1 rrs rur *" 'i;ffiff;il;ii"ieolbliilJ i-rli;;iion or rands ror conskl'ction or

arro,aaute no.,s!s'""uri""i'ii"ii,- i"'s"t' a .. 
egoyy'yi-,1')0-f;i!

ii#iliii',!#i,i'. 
"iiil",l 

r,i,ii ia"',iii'"" 
^a,iv 

s;asruha ro GHMc-

wlthout consent-Re9aadin9.

Ref: l. co ector Medak Lr.No. 009'

2. G.O.Ms.No.873 Rev (A 9'

3, Thls Offlce Letter No.2
I dated t4-o7-2o17 & 22-o7-zol1/ +. Gr.'itpl,luloi-- ir. no. oilc m t 

pyLu kdaftm/Land/GenllRscu2ozo
Dated:10-02-2020,

t lnvlte your personal attentlon to the references clted'

It ls to lnform that, that the Government vide G.o Ms No 873 Revenue

'-.,) (Asn.lv) OePt. dated 20-08-2009 has alienated the Government land to the extent
r 

of lc,lOO,oO ln Sv.No, 738 situated at Lakdaram vlllage' Patancheruvu Mandal of

I the then Medak Dlstrict ln favour of Raliv Swag'uha Corporation for taklng up
,i!
91,.td- aftordable housing.
$\.\

D.O.Lr. No.41a5lRsP/Lends,/20O7-Hedak

Deaa

In turn, the Tahslldar, PdtEncheruvu Mandal has handed over physlca'I

possesslon of land to an extent of Ac 360 00 by conduchng panchanama

datedrO3_09-2011. The Rajiv Swagruha Corporation has pald an amount of

Rs.8,75 Crore5 towards Payment of ex-gratia to the ellgible assignees to an extent

of l9O.!9 t/. a.'re:- of asslgned land The remaining 169'00 y' acres is

Govemment land. Due to financial crisis and vanous other reasons the CorpoGtlon

could not ground the ProJect

Contd.....2

('i'

Scanned with

el
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the Collector, Sangareddy Dist.ict was requested

tion of the said land. In order to protect the land

wagruha corporatlon has engaged I Nos security

guards since September 2017. IN!..rT:TD
C,El !.'.r,r G.H.M.C.

uo........hp?........*..........

:.2.=.?p.?-o-....-
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It has been come to my notlce, that the collector, sangareddy Dtstract has
sent proposals to the Chlef Commtssioner of Land Admtntstration, Telangana state,
Hyderabad for allenatlng an extent of Ac.1oo.OO of land in Sy.No.73B belongtng to
Rajlv Sv{agruha Corporauon ln favour of Commlssloner, GHMC, Hyderabad for

proposed "Solld Waste Management".

The above proposal was moved without the consent of the Managing

Dlrector, Rajlv Swagruha Corporaflon.

The above land ls llsted among the Propertles submitted to the cabinet sub'

Commlttee on resource moblllzatlon. Any transactlon / allenatlon of the above land

should not be made without the conscnt of the Cablnet 5ub'commlttee

ln vlew of the above, I request you to defer the proposal'

Yours sincerelY
sd l-

(CHITRA RAMCHANDRAN)

To
Srl. M. Hanumantha Rao, I A S',

Distrlct Collector,
Sanga Reddy District.

copy to the Commissloner, GHMC

for information'

4cn

Scanned with CamScanner
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GREATER HYDENADAD MUNICIPAL CONEORATION
rtl. Socy. to covt.

From
'fhc Coniniissioncr, GHI\4C
GHMC
I{yderabad

Lr.No.s94l AC0l&s)/ EE(sWM) GrlMC/2014(2) Darccl:8.05.2020

Si!
Sub : GHMC - SWM - Solid Wostc Msn'lgement - Alienation of tand for

Scientific Treatrnent and DisPosal of MuniciPal Solid Waste and

Construction and Dcnrolition wnstc - Allotmcnt o( Govt Ilnd Acre6 ai

tnkdaram(V), Patanchcru(M) ' sangn Rcddy(Dt) - deferred by. SPI G to

Govt. of Telangana & MD Raiev SwaSruha Cor' Ltd 
' 

-Requested - Reg

Rcf : 1. This office Lt.No.s%/ AC(H66) IEE/2015DE22&-2018
2. tr.No2145/RSP/Lands/2mZl'ledak (D) Dt;74'tLzOm

Kind attention is invited to the subiect and the refelences cited

Vide reference 1't cited, it was rcqu

Sv.No:738 to an area extent to 150 A

pr.posu of establishing treaknent and

managemert

Further, the Special Orief seqetary to Govt has requested that the ProPosal be

properties submitted to the Cabinet Sub-

hansaction/ alienation of the above land

binet Sub' committee'

Scanned with Camscanner



ulluinrt 25 yc ni cotlccssio[ Pcriod ns

lcrucut llulcs 2016, thc District Magistrate
illiorr iu\l nllocrlior\ of $uitablc l nd for
rl locili(ics k) locol nuthoritics.

l.knc{, in !k\\, o[ thc r'ilrtlnNhlllc(:s n]clltioncd nbovc, I rcqucst the Principal
nkc up thc issuc with the Special Chicf
liv Swnl;ruhn Corporation Ltd. so that the
. No.RB proposcd by tlrc Dist. Collector

S, UI{ Rdldy lmntL\l ol t-:rkdnro[(V), lhtflrchc[u(M) rvill bc olicnatctl to GHMC for

t,stal,lishing tn'atrut'ut nlld disPosfll focilitl'ns pcr SWM rulcs 2016.

Yours Faithlutly

L. ."",P,.(f"..
cHMc, J,

Copy sulrmittcd to:

l. Spcrcial Chicf SLrretary to Govt. & MD Telangana Rajiv Swagruha Corp. Ltd for
kind information.

2. The District Colle'ctor, Sanga Reddy for kind information.

Scanned with CamScanner
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Item No.6:

BEFORE THE NATIONAL GREEN TRIBT'NAL
SOUTHERN ZONE, CTIENNAI

Orisinal Application No. 94 of 2021 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Tribunal on its own motion Suo Motu based on the

News item in Deccan Chronicle Newspaper, Dt.16.03.2021,

"Garbage piles on roads, foul smell, as GHMC removes

Bins under new initiative.

Vcrsus

Principal Secretary of Telangan4
Science & Technology,

A3, Paryavaran Bhavan, Sanath Nagar Road,
Sanath Nagar, Industrial Estate,
Sanath Nagar, Hyderabad, Telangana - 500 018.

; ...Applicant(s)

IFt

3.

Sanath Nagar, lndustrial Estatc,
Sanath Nagar, Hyderabad, Telangana - 500 018.

The District Collector,
Hyderabad District,
Nampally, 5-8-505, Chirag Ali Lane,
Abids, Hyderabad, Telangana - 500 001.

The Commissioner,
Greater Hyderabad Municipal Corporation,
CC Complex, Tank Bund Road,
Lower Tank Bund, Hyderabad - 500 063.

4.

Page 1of 6

A.3, Paryavaran Bhavan, Sanath Nagar Road,



\\

...Respondent(s)

5. Telangana State Pollution Control Board,
Rep. by its Chairman.
A-3, Paryavaran Bhavan, Sanath Nagar Rd,
Sanath Nagar Industrial Estate,
Sanath Nagar, Hyderabad,
Telangana - 500 0l E.

(Suo Motu inpleaded as 5th respondent
as per order dt.08.04.202l)

Date of hearing: 08.04.2021.

CORAM:

For Suo Motu by Court.s):

For

1. The above case has

basis ofthe newspaper report published in Deccan Chronicle, Hyderabad

Edition dated, 16.03.2021 und€r the caption .,Gorbage piles on ruodq

foul smell, as GHMC removes bins undet new initiotive".

PaBe 2 of 6

registered by this Tribunal on the

Respondent(s): Mrs

Mrs

Mr.
Mr.

Rl to R3.

resented
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2. It is alleged in the newspaper rcport that on account of initiative taken by

the Greater Hyderabad Municipal Corporation (GHMC) to make

Hyderabad a bin-Aee city and they are taking steps to collect the garbage

generated from the houses. But in spite of that, garbage is being dumped

on the road sides causing serious health hazards.

3. It is also alleged in the newspaPer report that there was no proper

collection of garbage from this area which results in serious health

to 3, MIS. I{. Yasmeen

Ali also represented Mr. D. Srinivasan who was appearing for the 4m

respondent.

6. Since the question to be considered is implementation of the Solid Waste

Management Rules, 2016, we feel that it is necessary to implead the

Telangana State Pollution Control Board (TSPCB) represented by its

Page 3 of 6

v'-L
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Chairman also as a necessary party to the proceeding. So, the Telsngana

State Pollution Control Board (TSPCB) represented by its Chairman,

No.A-3, Paryavaran Bhavan, Sanath Nagar Rd, Sanath Nagar Industrial

Estate, Sanath Nagar, Hyderabad, Telangana - 500 018 is Suo Motu

impleaded as additional 56 respondent.

7. The office is directed to carry out the amendment in the cause title.

Assistant

Officer

from the Telangana State Pollution Control Board (TSPCB) and (iii) the

Commissioner or a Senior Officcr deputed by the Commissioncr, Greater

Hydembad Municipal Coryoration (GHMC) to inspect the area in

question and submit a factual as well as action taken rePort, ifthere is any

violation found.

lo.The Committee is also directed to ascertain as to whether the Solid Waste

Management Rules, 2016 as well as the directions issued by the Principal

Page 4 of6
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Bench of National Green Tribunal, New Delhi in O.A. No.606 of 2018

are being implemented by the local body and if it is not properly

implemented, what is the action taken by the Pollution Control Board

against the local body for non-compliance of the directions issued by the

Principal Bench of National Green Tribunal in O.A. No.606/2018,

including the environmental compensation fixed by the Principal Bench

in that case to be recovered from the violating local bodies and submit a

report to as well.

I I .The State Pollution Control Board (TS ill be the nodal

fco-ordination and also for providing n istics for this

l3.The respondents are also directed to file their independent response

regarding the allegations made in the newspaper report and also the

implementation of the Solid Waste Management Rules in their respective

area to this Tribunal before the next hearing date.

Page 5 of6

l2.The co lsmnllittee
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l4.The Registry is directed to communicate this order to the members of the

committee ard also to the official respondents by e-mail immediately

along with the copy of the newspaper report and gist of the Suo Motu

proceeding with full cause title so as to enable them to comply with the

direction.

l5.For appearance ofparties, filing independent response by the respondents

for consideration of report, post on 28.05.202 I .

(Justic€

(Shri.
l. .

\ D-l

krishnan)

Dasgupta)

Page 6 of 6
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Item No.6:

BEFORE THE NATIONAL GREEN TRIBTINAL
SOUTHERN ZONE, CHENNAI

Orisinal Application No.94 of202l (SZ)

(Through Video Conference)

N THE MATTER OF:

Tribunal on is own motion Suo Motu based on the

News item in Deccan Chronicle Newspaper, Dl.16.03.2021,

"Garbage piles on roads, foul smell, as GHMC removes

Bins under new initiative.

versus 
'APPlicant(s)

1. The Principal Secretary of Telangana,
Environment, Science & Technology,
A3, Paryavaran Bhavan, Sanath Nagar Road,
Sanath Nagar Industrial Estate,
Sanath Nagar, Hyderabad, Telangana - 500 018.

2. The Principal Secretary to Goyemment ofTelangan4
Municipal Administration & Urban Development,
,at3, Paryavaran Bhavan, Sanath Nagar Road,
Sanath Nagar Industrial Estate,

Sanath Nagar, Hyderabad, Telangana - 500 018.

3. The District Collector,
Hyderabad District,
Nampally, 5-8-505, Chirag Ali Lane,
Abids, Hyderabad, Telangana - 500 001.

4. The Commissioner,
Greater Hyderabad Municipal Corporation,
CC Complex, Tank Bund Road,
Lower Tank Bund, Hyderabad * 500 063.

5. Telangana State Pollution Control Board,
Rep. by its Chairman.
A-3, Paryavaran Bhavan, Sanath Nagar Rd,
Sanath Nagar Industrial Estate,
Sanath Nagar, Hyderabad,
Telangana - 500 018.

(Suo Motu inpleaded as 5'h respondent
as per order dt 08 04 2021)

...Rcspondent(s)

Page 1of11
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For Applicant(s):

For Respondent(s):

Date ofJudgmeDt: 2l'r June,

JUSTICE K.

Suo Motu by Court.

Mrs. H. Yasmeen Ali for R1 to R3.
Mr. D. Srinivasan for R4.
Mr. T. Sai Krishnan through
Ms. J.

. K. SATYAGOPAL, EXPERT

JUDICIAL

6.03.2021 under

bins under new

a

Rules,

2016 in its Corporation

has removed the dustbins thereby, the garbage

question of

Management

admitted and

appointed a Joint Committee to go into the question and dirccted them to

submit a report. The case was originally posted to 2g.05.2021 for that

Page 2 of 11
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purpose and ot 28.05.2021, it was adjourned to today at the request of the

oflicial respondents.

4. When the matter came up for hearing today through Video Conference, Mrs.

H. Yasmeen Ali l to 3, Mr. D. Sreenivasan

represented 4rh respondent

represented 5th respondent.

Krishnan through Ms. J. Dayana

t'7 .06.2021, on the

tune

on the road

Rules,201

they are

6. The Telangana filed an independent

report dated I 8.06.2021 and received on 21 .06.2021

Municipal

Solid Waste

process facility in different places, for which, necessary permissions have

on 18.06.2021 raising

been obtained.

PaBe 3 of 11
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7. They also mentioned that the Telangana State Pollution Control Board is

continuously monitoring the facility to ascertain the compliance of the Solid

Waste Management Rules, 2016 in its letter and spirit.

E. The Joint Committee has filed the report dated 28.05.2021 e-filed on

28.05.2021and received on 15.06.2021 which reads as follows:-

.REPORT OF THE JOINT COMMITTEE CONSTNUTED BY

O,A, NO,91 OF 2O2I IN SUO MOTU BASED ON THE NEWS ITEM

IN DECCAN CHRONICLE NEWS PAPER DATED 16.03.2021

WDER THE CAPTION "OARtsAGE PILES ON ROADS-

lNITIATIVE"

It is to subnit llot tha Hon ble NGT, Chennai on its own notion

Suo Motu registered an (hiqinol Applicotioh (OA) on the basis of he

newsqper report publishetl n Deccon Chronicle Nevts Paper dated

16.03.2021 undet the capton "Gafiage piles on roads, /oul snell, a:

Greater Hydercbdd Municipal Corporation (GHMC) renoves

bins undet new initiative .

It is alleged n the newspaper report that on account of
initiative tol@h by thc Greatcr Hydenbod Municipal Cotporution

(GHMC) to nake HyderaUrd o bin tee clty and they are ta*ihg steps

to collect the garbaqe generote.l lton the houses Bu in spite of hol
gafioge b beins dunped on the rood sides causing serious healh

h@a s,

11 is also alleqed in lhe ,rewspoper relmfl that therc was no

proper couecdon o/ garbage lron this oreo which rcsulg in seriol\
health h@ads to the people in that locality.

It is to subnit that the above cose cone up fot hearing b{ore
the Hon ble NGT on 08042021 and the Hon ble NGT ordered to

constitule aJoinl Conmitlee conpising of lollowing: -

L District Collectot or reryesehtotive (not below the runk oI
Sub-Diyisional Magisnote / Assi stont Collector), Hlderabad District

2. Senior Wce\ TSPCR

3.Con issionet or Scnio. Ofice4 GHMC

The Hon'ble NGT dirccted the Joint Committee to itgryct the

o.ea and submt a/actual and Actioh Taken Repofl, if therc is any

y i olati o n found inc I ud i n g t he Iol lowi ng as pects : -

i To dscertain as to t1)hcther the Solid Wosle Managemen!

Rules, 20)6 as well as thc dircctions issued by the Hon'ble NGT,

Principal Eench, New Delhi in OA No.606 of 201E are being

inplenented by the local body ond

PaBe 4 of 11
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ii. { it is not properly inplemented, what is the rction tuken by

the Polluion Control Boord osoinst the locol body for non contpliance

oI the dircctiotls issue<l b the Hon'ble NCT, Principol Bench in OA

No606/201E, inclulting the environnentol conPensation fixed bv the

Principol Bench in thot cose to be rccovered fon the violating local

Accordingly, a Joint Commi.tee ln,r,s constituted with Jbilo\ting

I Ms P Provinyo, 1AS, Zonol Conmissioner' Khonhbad

Zone, GHMC (Reprcsedatne ofConnissioner' GHMC).

2 Shti M. yenkateshwarulu, Adalitto al Collectot. Hyderuhad

(Representotive of Disu ict Collectot, Hyderubaai)

J Shti D. Narcnder, SEE ISPCB (Representotiw fron

TSPCB)

As per the inslructiont, lhe Joint Co nilee has conducled

i,Bpection of the areatas alleged in the ne||s ekt on 22 05-2021 to

arce.tain n'hethet the Solid Wa\te Management Rules 2016asvelldt

thc drcctions issued by the Hon hle NGT, Ptincipal Bench Nen Delhi

in oA No.606 of 2018 orc being imPlemented by the local bodf'

Thc Joint Conrnittee haA a Prcliniho,r meeting on 21 052021 to

prepare o roa/lnop for inspection ond aspects lo he taken nlo

considetotion tluring lhe inspeclion of Ae comnitlee an'tl fiWected the

The Joint Conmitlee embers hove inspecled the locatiotts

nentioned it lhe Ne:r's dflicle to eetib lhe ptesenl siluation and thE

oction taken by GHMC a adverse Neus article ond the follot|ihg

repo is subnilted

I. Obsenalions oflhe Co miuee:

t. ln the news article il was alleged that GHMC hLt not becn

oble to cleor the garboge that has p cd up on rcods drld slreet conterc

at wrious locotions it Nanpatly railtroy slution Nanryolly narkel'

Koti, Arifna4ot, Red Hills, Padnorao@sor' tlorrcdqllv ctc

2 Duing the site itspection it is obsc^'ed that the gatbage

war removed from lhe localiotts and anongemenis were nade nol lo

litter the uea Iurther like bolbading the ared reith geen nesh'

ptattotion of sapling$ and ugn boanls The estoblishnenR and

ho$eholdt neorby the lulnerable Poinls are cowrelled to ha dover

segrelated \)drte to the SAT autos and penalties a'e being impos' tl on

such viololots The Codmittee noticed thal waming sign toards are

alsolled ot lhose Poinls indicdling t ol lo lhrow lhe 8@baqe

3. tt was brought to the knowtedge olthe conmittee that earliet

there vtere exisnngdu per birs and RFC bins in OHi'tC iurisdiction

orea a secondary garboge colteclion points ln otder to achierc the

Borbale tee city the etisting 4ofiale hins vere totallv removed lton

cntire GHMC area in a Phased manner lo encouragc colleclion of

Page 5 of 11



vaste at souce wilh the L\e o/ Svachh Auto Tiryers (SAT) yehicle as

pet SBM go.base Iree probcol. During such ianslomotion to bin-less

streets, cerlain estoblishnents ond households ore lhroi+ing garbage

ot those such points wherc eorli* bins existed in spte oI best eforts
,node by GHMC. Therg)tore, GHMC ha, taken up IEC octilities an.J

counselled the cilizct8 to handoyer to SAT waste collecto\ and
penalties arc being inposed on liolotors. Such oIEh points generated

d e to removol bi^t are being l@d th ce a day wth he help of the

lleet ofvehicles

1 Based on the giewnces rcceived I.otn pubtic ond netas

articles oppea^, the concemed ofrcial of GHMC ore inspectinS such

locations hcluding all possible vutnerable poihts ta)here dunper bins &
RFC bins eiste.l eadiet ahd toten actionlo. rchovdl ofthe warte on

doily ba\is Thc lrcations arc cteaned andwaming sign boartu are

rtted indicatnq not to throtr the Borba?c an.J lerying penalties to

ensure no lilering hoppeni. (fhe photos Iron the leld yisit and
the present slalus oI the points hentioned in lhe nev,spaper a icle ore

otlached as Annexwe)

5 The ConnitEefurht interoctedwith the l@al residents @d
establislDnents on the coltection nechanisn ton door to doo.; cross

checked the segregotion of gorhage ot source, lrequency of gafioge
collection and has visted Secondary Iransler Cotlection point (STC.)
ot People s PlEo, K)lonahbod b oyersee lhe mechohisn

6 The Conniltee noticed that, the segregoled waste is collected
b! the Waste Collectors on doily basb in Swachh Aub nppe! haeing
two conporlments )bt dry \taste and wel waste. The Coltecled Waste is

lransfened to lhe lratsfer poinls ot Secondory Ttgnslet Cottection
Points The Secondary traisler poi s are equippd with Cornpaaors
whete the wotle co ected by SAT is p,tt into equipment ond the

comrycted u)aste with conpactor tiled to the yehicte anr) tronsported
to the integrated locitity at Jawahomagar f)r prccessing

7. The nev)s article also clains thot lhe v.Ts are being nis-
utilized, ba il is obsened thot SHMC i! ensunn| hot alt SATi lunction
,o collec, door to door gorbage. The ninor repairs which are incurred
by whicles ote being seniced br the beneliciaries theilsetves in the
shorlest possible time. ]n arcos with nonow rcaches, Tticycles and
wheel banows are collecling the household / conmerciol wasle atul
clearinqthe same through lhe existing lrunsport./l eet.

1'lre Greater llderabd Mniciryl Corpration in its reporl
submitred lo the comnilee inlomed that lt€y are inplemennng he
Inlegraled SolA lYaste project lor
collection, ttu sporlation, lredment and disposol oI Mroricl4 Solid

L Stah/\ o!Solid Wasle Monaeeneht obtoined from CHMC
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W.Bte IMSW) generated inGHMC at pet SWM Rules 2016. At ptesent,

the colleclion ofeosle thclulling tradspo.lalion up lo lransjbr Slations

is operated by the corporution itsef. The managenent of lratl{et

statiotl\ atuJ lronspottotion ofwastefrom all t.oBfer stations ocl&ling

treatnent ard disposal $ oryrated through the p.ivute oplrarot Lt/s

Hyderubo.l Integrated Municipal Solid Wa e Ltd umlet Publrc P.ivote

Porhetship in Buk, Ope.ate and Trunskr(BoT) node At present,

totol quontity of 5978 TPD (on overuse) of Municipal wo.ttte is treoled

ah.l disposed at the treotment and disp<)sal faciliry The details of the

Solid wa\te nonagenent rctivities in the Grcoter Hydcrabad Municipol

Coryoration areo covering (30) cncles are briekd as lollows:

l. Collection ofMunicipal Solid Wa e.

W$te is collected Jtod doorlo4oot through (3515) Auto

tipryrs, t/tith separate palition lor wet and dry eoste, wnrcd o.\

"Staochh Auto Tippers (SAT, fron indiridual hoLteholds, shoPs

and com,nercial establishnents. The corporation has procured and

handed over eoch Auto lo selected wdtle colleclo+ (moslly warte

pickerc) one d ver and ohe helper oid allotted obo t 100-150

hoLseholds (HHs) to eoch of the SAT. Ce ain areat \lith harrcra lanes

arc covered by push ca s and tficple tickthaws ond lhese oP€ralot\

w t visit such areas at lxed tinings and ale the individml HH! -ith
whistling and imlitiduals vill hand over their watte

The GHMC submitted that the woste lron the Bulk Y'oste

generalo^ such as holels aid .eslawonts, funclion holls, comnerciol

estoblishments etc will be collected thrcugh (37) Reluse ConPoctor

vehicles ond (8) Dig coDtPoctors AWt tom these vehrcles (315)Nos of

6T capcity TippLrs are operoted for collection of $'atte ton veekly

morket areas, colleclion Points fot lhe $'eePinEwaste elc

) Ttunrmrtotion of w!\tc:

Alt lhe $)a.ste so collectcd through Autos, ReIuse compnctors

aml Tippers wi be tr.rtsPorted to (32) No oI TtotsIcr st,ttions

estabtished at vo.ious locatiotls in the city lor t.ahsfer waite

into bigser vehictes inmcdiately on the sane ddt within 12 hotlts so

thot no leochote is generaled ot the troLsler sloliorlt ond lhefollowing

arc lhe deldls olvoriolt calego es ofTro$ler sfalions.

d Convennonal trutsfer stations lSNos): The wasle Iratn the

primory/secotulary collection lehrcles is transfened into (160) no of

25GyW caryciwehicles usinE O) no ofReor end Rerse ConPdctor

Vehicles (RCY, ofE C@ a*l (9) no of l4 Cum capacitv.

b Modern trons{er srations Q4 Nos) includine (15) Nos otne*

Secondarv Colleclion anl Ttonsfer Poinls : These lronsler slotions ore

equipped with static conpactors/ portable st.1\ic co pactors nder

ctosed shed to t.anskt the t'6te direciJ fron Prinary velticles

lnto containers. *ithout unbodinq, which are haring ptuvisit'il to

collect lhe teachale generuled due lo compaclion waste fhese
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contoiners will be lransPorled to the teatment ahd disposal

faqlity throl,gh (51) No oI 35 GW Hook|& Lil vehicles The

followihe arc the debns ofearious transler \tt|;nh\

i. Stotic Conpactors (56Nos)- These are hish-cap@ity

automated stotic conryctots u'hich lood the va e receiwd fion
primary cotlection vehicle into 21 cum hernetrcally sealed conloiners

(c/indticol contoinen) and conpacr the Y'dne Later containers are

loaied on to 15 GW hook looder vehicles and |ruruPted to

trcotment and disposal l@ility.

h. Po able self-cornpactorsl6lNos) The va e fron ptinary

co ection vehicles is looded into the 20 cun caPacity portoble !eU'

cornpactor attached to lhe rcctanqular con@inet ond wo:te is

compacted by tsetl Loter container is mounted on the 35 GW

hook loader vehicles and fiansported to t.eatment ond dkpsolf.tcility

3 Dtu lYoste Resowce Centres:

Dry ll'osle Resource Cehtres (78Nos) reilh on average of I 5

TPD copacity each ' ere established ol variolt lonliotg fot
channelizing lhe Dry Waste for rectcling. The:e DRCi ore developed

under CSR initiative by ITC anl Godrej and arc noinloined by Waste

4. Griewnce redrelsal svsten:

CHMC has established o centralized IT enabled gievance

redressal syslen, lhrough which the citizens can rcg$ler lhe Srievonce

by Myghnce application, Prujavani, GHMC to fee nunbet 010 -
21 1 11 1 1 1 The number oI sanitation reloted grievorces received fron
Jonuary 2021 ro March 2021 arc 13302 ou of which !1529 were

5. Penalties leied bv GHMC:

GHWMC h$ leried spot fnes lor the citizens those vho are

littering on rcad sides and in open nolat. For the lnancidl yeat 2020-

21, the arcle v)ise sonitation oltrcials have lewed 299 nunber offines

ond received Rs 1,63,900 and tu. 10,000 towotds littering on rcab

and in nalat respectively

6 Trcatment atul Dbnsal:

I'ISW truntporled lroDt variots trunsler slatiorlt b rcceived al

lhe centralized nealdent and disposal lacillty at Javah,ornogor ond it

is teated and dispsed as per the SWM rules 20)6 irSW is unlooded

Iton the tucks oh tippinq Jloot and lel to dry lor obout 7 days to

collecl lhe Leachate conin{ out ofoozing. Waite is segregated into wel

ond dry Iroclion thtough rolary screens wilh 70 nn seives which are

generull] lenned as lrcnnels Below 70mn sized nalenal constitutes

oI highet oryonic nalerial is processed into compost and whereat

above 70mm nalerial constitutes of Inorganic ,nalerial 4)hich is moslly

the conb$tible fraction, knon'n at Reft,se.l Derive.l-Fuel (RDF), is

partly sending to the cenent Iactory as aherhate luel and najority of
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quantity t1t.L . is dbposed through the 19.80 MW waste to energ/ plont

constrtcted \Atith the facituy. ProPosol lor cnhoncenent of disting

Waste to Enetg) plant to 18 Mlv is approved by Gove krnt oJ

Tebngana It is also ptopo$ed to establish atl.5 MV Wl plont

at Dundigal under the scope oI IMSWM ploject

Leochate generated dwing prccess of treatnent is lrcated and

disposed u:ing 600 KLD capocity fron leachate treatment plont

establtshed within lhe plant ptenises

Landlll is cotlttnEted and operutecl to accomn,odate

inerls/rejects generuled dwing prrress of trcatnent oI MSW. Landrt

constitutes oI series ofk ters iz., Clay hner, HDPE Itner, Drain nedia

([or leachate collection), Geo-textile media to resist any contamination

ofleochote wilh goad h'atet

l. Concl ulline renorks'

Based on rhe field obsemalions atul inleraction wilh public ond

obo,re status of overull inPlenenlotion oI the SlyM rules in GHMC

area, the lollowing concluding re,nark arc sub,nittcd:

l. When the ideo oI a Sarbase Iree city w.1s betns adoqed bv

the city of Hyderobad, it took sone tine for the generul Plblic to brinq

in lhe behaviourol change of handing ovet wosle lo SAT autos inslead

of thrcwing in the heor.by Bin

2 Subsequently of rhe public were educated thtough variou

IEC activties by GHMC and now,rajority of lhe public have stopped

dumping the wse on roodsiile as rePorled in the newt article

However, sone snall heaps of sporadic garbage on rood sides t hich

were being ctearcd by GIIMC Itorn lime to ti,ne ond olso supplemenled

by inposition of penalties If rcquirc, norc SATI can be

proclred barcd on de otd.

3- IEC aclivilies to be continued on a reglar bosis and

inlensive carflpaigns lo encouroge Public to hand owt vatle onl)' lo

GHMC auhonzed wotte collectors alonq wilh swtained eforlt to

encouroge source segregation Enlorcenenl Actililies 10 be conti'tued

to disrowag,: inJis! ninak' Earbaqe thror inq.'

9. It is seen from the report that the grievance alleged in the newspaPer report

has been redressed immediately by the Greater Hyderabad Municipal

Coryoration and the garbage that is found in that area has been removed

immediately. They also mentioned in the report regarding the steps taken by

the Greater Hyderabad Municipal Corporation to implement the Solid Waste

Management Rules, 2016 in its letter and spirit.

Page 9 of 11



l0.Since the grievance in the newspaper report has been redressed and also the

report of the Telangana State Pollution Control Board and the Joint

Committee show that the Greater Hyderabad Municipal Corporation is

taking all eamest attempts to implement the Solid Waste Management Rules,

20t6 in its letter and spirit ard also taking steps to make the Hyderabad a

garbage free city, we feel that the application can be disposed with certain

directions.

l1.So, this application is disposed ofas follows:

(i) The Joint Committee repoft dated 28.05.2021 e-filed on

28.05.2021 and received on 15.06.2021 is recorded aad

accepted.

(iD The Greater Hyderabad Municipal Coryoration is

directed to take all necessary steps to avoid recurrence

of such things happening and also take necessary steps

to implement the Solid Waste Management Rules, 2016

in its letter and spirit, so that dumping of garbage on

road sides can be avoided in future and segregate the

garbage waste generated at sources itself which can be

collected by the local body and dispose of the same in a

scientific manner as per rules.

The Telangana State Pollution Control Board is directed

to have regular monitoring and take immediate steps, if

such incidents are brought to their notice either by way

of complaint or by way of newspaper report like this to

redress the issue in co-ordination with the local bodies.

(iii)
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The Registry is directed to communicate this order to the

official respondents including Creater Hyderabad

Municipal Corporation and Telangana State Pollution

Control Board immediately for rheir

information

l2.With the above observations this application is disposed of.

IRIBU
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If,,{
(Justice K. RamakrishoaD)

sd/-
. -.....................E.M.

(Dr. K. Satyagopal)
O.A. No.94/2021,
21'r June, 2021. Mn.
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